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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE

Execution Application - 5/2024

IN
Original Application 27/2022

Balvant Murlidhar Parchure vee App]icant

Versus
Sub- Divisional Officer, Dapoli & Ors ...Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO 4 & 5

I, Mr Mayuresh Ashok Amburle The Respondent No 4 in the
present E.A. aged about 33 years, Occupation Business, Residing
at 437, Bazarpeth, Harnai, Ratnagiri hereby solemnly affirm and

state as under.

JINYES


Shivshankar Swaminathan

Shivshankar Swaminathan
5/2024

Shivshankar Swaminathan

Shivshankar Swaminathan
Original Application 27/2022

Shivshankar Swaminathan

Shivshankar Swaminathan

Shivshankar Swaminathan
…Applicant�

Shivshankar Swaminathan
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1. At the outset the Answering Respondent herein states that
the contents of the present Execution Application is denied
in its entirety save to the extent specifically admitted.

2. At the further outset the Answering Respondent herein raises
a preliminary objection to the maintainability to the said

Execution Application.

3. The Present Execution Application is pre-mature and is thus

not maintainable before this Hon’ble Tribunal. As in the
Judgment of this Hon’ble Tribunal dated 27.03.2023 this
Hon’ble Tribunal had made it very clear that the order was
subject to any matter pending before the Hon’ble High Court
of Bombay. The Answering Respondent submits that the
CRA 9787/2022 is still pending before the Hon’ble High
Court, thus because of the said pending Writ Petition, this w‘;
Hon’ble Tribunal ‘s order cannot be implemented. A copy
of the Status of the said CRA pending before the Hon’ble
High Court of Bombay is hereto Annexed and marked as

Annexure R-1.
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4. The Answering Respondent further submits that, the
Applicant as well as the other State authorities are wrong to
state that the area between 200 to 500 meters of the HTL is a
No Development Zone. The Answering Respondent
categorically denies the same and relies upon the CRZ
Notification, 2011. The structures of the Answering
Respondent lies in the settlement zone i.e within 200 to 500

meters, upon which construction is permissible and the

Answering Respondent has obtained the permission.

5. The Answering Respondent further states that vide direction
dated 21.04.2025 the SDO, Ratnagiri has issued directions
for demolition of the entire structure, over and above what

Q\// has been ordered by this Hon’ble Tribunal. As per this
Hon’ble Tribunal’s Judgment dated 27.03.2023 only the
second floor of the Answering Respondent’s structures were
to be demolished. Thus the directions issued by the SDO is
wholly perverse and is going above and beyond what this

Hon’ble Tribunal has directed in it’s Judgment. A copy of
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the Order dated 21.04.2025 issued by the SDO, Ratnagiri is

hereto Annexed and marked as Annexure R-2.

. The Answering Respondent further submits that as per the

observations of the Joint Committee formed by this Hon’ble
Tribunal it’s observations and findings were that there was a
breach of threshold only of 0.2 meters over what was already
permitted by laws. Thus it would be excessive demolition &)/}//
incase the entire floor, which is purported to be the second
floor were to be demolished. As per the CRZ Notification
construction of upto 9 meters is permitted and thus if the
entire floor were to be demolished, the height of the building
would be reduced 6 meters which is 3 meters below 9
meters, thus great injustice would be caused to the
Answering Respondents. Thus the Answering Respondent is
ready to comply with the excessive 0.2 meters and bring the
height, within the permitted limit of 9 meters. The
Answering Respondent craves for leave from this Hon’ble

Tribunal to file an Additional Affidavit if the need so arises.
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7. Thus the present execution Application be disposed off

accordingly.

Eapiry Puta
171212028

3 P JH=

Advocate for Respondent 4 & 5 Respondent No 4

b

Respondent No 5

A=

Deponent
Mr Mayuresh Ashok Amburle
Solenmly Affirmed

At Ratnagiri on This 30™ Day of April 2025

NOTED/ REGISTERED 3

Sr.No. £0%X. R
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|

Dist.Ratnagiri, Maharashtra State
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